
/ OPEN COURT 

CENI'RAL ADMI NISTRATivE TRIBUNAL ALLAHABAD BENCH 

ALLAHABAD . 

Allahabad t h is the 30th day of August 2001. 

Original Applica t ion no. 82 8 of 2001. 

Hon• ble l·1r. s. K. I . Naqvi, Judicial Member . 

Md. Khursheed Khan. s/o Late A . Haque, 

R/o Roksaha P.O. Roksaha , 

GHAZI PUR. 

• • • • Applicant 

C/A Sri SK Dey & Sri S K Mi shra 

Versus 

1 . Union of India through t h e General 1·1an ager. 

E. Rl y ., 17 Netaji Subhas Road, 

KOLKATA . 

2. Ch ief Acco unts Officer (Adm) , E. Rly., 

KOLKATA . 

••• Re spondents 

C/Rs Sri KP Singh 

ORDER 

Hon ' ble 11r . S . K.I. Naqvi, Member-J. 

on 1 6 .7. 2001 t her e was an order to decide t he 

pen d ing repr esentation of the a pplicant within 6 weeks 

a n d till t nen t he 'impugned tra n sfer order in respect of 

t h e a pplic a nt 'lt1as kept in abeyance. Sri Mishra • .. •• -;.> 
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mentions that representation has already been made 

by the applicant, but is yet to be decided. 

2. Sri Vined Kumar proxy c ounsel t o Sri KP Singh 

learned counsel for t he r espondents mentions that he has 

no i nstruction or information in this regard. 

3. The OA is finally decided with the observation 

tha t the imp ugned transfer order shall have no effect 

in respect of a pplicant till his pending repre sentation 

is decided. In c ase the representation is rejected, 

2 weeks time be allov1ed to the a pplicant to compl'Y \'1ith 

order and in the meantime he will be at liberty to approach 

the Tribunal again if so advised . 

4. No order as to costs . 

Member-J 
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